
12.56 hrs. (3) Minutes of the sittings of the
Committee relating to the two Re- 
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H undred and thirtieth, Hundred and
•THIRTY-FIRST AND HUNDRED AND FOR- 

TrrrH Reports

SHRI P. V. NARASIMHA RAO 
<Hanamkonda): I beg to present the 
following Report of the Public
Accounts Committee: —

(1) Hundred and thirtieth Report 
on printing of Ahmedabad Tele­
phone Directories and Kiosk Ad­
vertisements on telegraph and tele­
phone poles relating to Ministry ot 
Communications (P & T Board).

(2) Hundred and thirty-first
Report on paragraph 36 and 22 of 
the Report of Comptroller and
.Auditor General of India for the 
year 1976-77, Union Government 
•(Defence Services) relating to Minis­
try of Defence.

(3) Hundred and fortieth Report 
on Action Taken by Government 
on the recomemndations contained 
iin the Seventy-sixth Report on 
Customs Receipts.

COMMITTEE ON PUBLIC UNDER­
TAKINGS

"Forty- fourth and Forty- fifth R e­
ports and M inutes

SHRI JYOTIRMOY BOSU (Diamo- 
Harbour): I have the honour to pre­
sent the following Reports and 
"Minutes of the Committee on Public 
■Undertakings:*—

(1) Forty-fourth Report on Tea 
Trading Corporation of India 
Limited—General Functions . and 
iqterai {Sales.,

(*) Forty-fifth Report on Tea 
‘Trading ’Corporation of India 
Limited—Hxport Performance.

COMMITTEE ON GOVERNMENT 
ASSURANCES
Fourth Report

w  furf (iprcragr) : trww 
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12.57 hrs.

MATTERS UNDER RULE 377

(i) Disposal of pending applications
OF PROSPECTIVE NON-RESIDENT INDIAN 
INVESTORS FOR IMPORT OF MACHINES

DR. VASANT KUMAR PANDIT 
(Rajgarh): Sir, I wish to raise the
following matter under rule 377:

Under the current import policy, a 
special scheme was announced for 
non-resident Indians intending to 
return to India. The provisions of 
sub para (1) (ii) of Para 82 in Chap­
ter 15 of the policy permit import of 
any capital goods upto Rs. 25 lakh9 
by them with their own foreign ex­
change savings. It is specifically 
stated in the said provision that per­
mission would be given without indi­
genous clearance.

After announcement of this policy, 
our foreign missions, the Indian In­
vestment Centre and various agencies 
gave wide publicity to the scheme and 
induced several non-resident Indians 
to come to India and set up industries 
in India by investing their foreign 
exchange savings in capital goods. A 
number of non-resident Indians sub­
mitted applications as per the scheme 
for permission to import texturising 
machines for processing polyester 
filament yam.


